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MR. DEPUTY·SPEAKER: I have 
read in th. p1p;r. Ir you hav. seon the 
new. papers, you will find that some 
aclio:1 has alr.ady been initiated. That 
much I know. If you wan t to consider 
the other matters, you b;tter attend the 
Business Advhory ~  meeting. 
Now no ~  time of the House should be 
be taken. Mr. Limaye. 

14.08 hu. 

QUESTION OF PRIVILEGE AGAINST 
ANDHRA PRADESH CHIEF 

MINISTER 

I5Ji ~ ~ ~  : ~~  
fiA1J 225 it; ~ it ~ « ~ 
1JFrnT f·· .. · 

SHRI K. NARAYANA RAO 
(BobbiU) : On a point of order. 

MR. DEPUTY -SPEAKER: Please sit 
down. I will explain the position. Even 
if there is substance in the point of order, 
once it has been placed on the order paper, 
) cannot exercise my judgment on that at 
this stage: at a later stage, I might, but not 
at this stage. 

SHRI R. NARAYANA RAO: So far 
as we are concerned, we go by what is 
there on the agenda. On that basis, we 
can rise on point of order. Please hear 
me, Sir. My contention is that this pri· 
vilege motion is totally out of order. 

MR. DEPUTY.SPEAKER: I cannot 
permit you now because as I have said, 
even though there might be some subs-
tance in your contention, once it has been 
placed on the order paper - a decision has 
been taken on that-, I cannot permit any 
point of order on that .•.... 

SHRI K. NARAYANA RAO: My 
contention is this. So rar as the motion 
goes, if I say that it is vague and aU 
those things, that is a different matter. 
Here it is a very important matter ..... . 

MR. DEPUTY·SPEAKER: Not at 
this stage. I cannot permit you at this 
stage. Let him get the leave. Then you 
will be permitted to say that. 

~~  ~~  
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SHRI SONAVANE : rose-

MR. DEPUTY-SPEAKER: What is 
his point of order ? 

SHRI SONA VANE (Pandharpur): 
I am not referring to point of order, but to 
the point made by my hon. friend ...... 

MR. DEPUTY -SPEAKER: That may 
be considered in tho Business Advisory 
Committee. 

MR. SONAV ANE , I am not a member 
of the Business Advisory Committee. 

MR. DEPUTY-SPEAKER: I extend an 
invitation to you. You may come. 

SHRI THIRUMALA RAO (Kakinada): 
Ate we preeluded from saying something 
on the merits? .' Because the Mover has 
not said anything, it does not mean that we 
cannot say any thing ... (Interruptions). 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) : If you have decided that thete 
should be a discussion, there is no purpose. 
(lnterruption) 

~~ ~ ~~ ~ 
~~  ;ir.r ~1 _ ~ 

~ ~1 
SHRI THIRUMALA RAO: It is a 

property of the House. 

SHRI RABI RAY (Purl) : After the 
leave is granted. 

MR. DEPUTY-SPEAKER: I will have 
to ask Ihe Government whether they arc 
opposing or allowing. 1 want an answer, 
'Yes' or 'No'. 

SHRI GOVINDA MENON: We ate 
opposins. 

SHRI P. VENKATASUBBAIAH 
(Nandyal) : On a point of order. I will 
quote the· very rule which the hon. 
Member has quoted. Even seekins leave 
under rule 22S is not at all admissible. This 
is what 1 say. Let me quote the rule. 

MR. DEPUTY-SPEAKER: As 
said earlier. once the motion has been 
admitted and put on the order paper, even 
if 1 were to consider, 1 am precluded from 
considering the matter at this stage. 

SHRI P. VENKATASUBBAIAH 
Even for admission, certain conditions ate 
to b. fulfilled. 

SHRIMA TI TARKESHWARI SINHA: 
(Barh) : It may be a part of the order 
paper. Still, we can raise it ...... 

MR. DEPUTY -SPEAKER : I will have 
to see whether 2S members are in support 
of tho molion. 

eftll'1!ftnN: ~~~  il" 
~~~ ~  I 

,,",a'T 1~1 ~  il" ~ 
~ ilif Ill!; ~ I ~ 'lit ~  'liT ~ ~ 
~  it ~ oriffllT t I 

eft 11'1! ftnR : wl1r it; m: I:If'$ iIl'Ii 
arm: \mllT t I 

SHRI P. VENKATAUBBAIN: 1 will 
read out the rule. 

MR. DEPUTY-SPEAKER: At this 
stage, once there is opposition from this 
side, 1 will have to sre. whether 2S hon. 
members are ready to stand in support of 
this motion. That is the procedure. 

SHRY P. VENKATASUBBAIAH : I 
agree. Bul I would like to quote the very 
same rule, which Mr. Limaye has quoted, 
to show that he has not fulfilled the condi-
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tions even for admission under .rule 225. 
Rule 22S says I 

"The Speaker, if he gives consent 
under rule 222 and holds that the 
matter proposed to be discussed Is in 

. order, shall, after the questions and 
before the list of business is entered 
upon, call tbe member concerned, 
who shall rise in his place and, While 
asking for leave to raise the question 
of privilege, make a short statement 
relevant thereto." 

He has not made any short statement. 
So, I doubt the very admissibility of the 
Privilege Motion. 

MR. DEPUTY-SPEAKER: Hi. motion 
of privilege itself is a short statement. It 
is good that he has saved the time of the 
House. 

Now, I may ask the hon. Members who 
are prepared to support him to stand in 
their seats. I shall count if twentyfive are 
standing in their seats. I think twentyfive 
members are there. Now leave is granted. 

'" 1fII! AnN: aror, ~ ~  
~~~ ~~  fiI; 
an-I:lm'ti ~~  ~ ~ 
if IT'U ;;IT iffiIOI:( mwr iJ 'ITOI'1I' ~ art 
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~ 'tim!" ~ I aror f.m" ~ 
~ ~ arrq; ~ ~ 1  ~ a) ~ 

1 ~~  

SHRY BUTA SINGH (Rupar); ~  
are DOt the custodian of this Hous. You 
are not to dictate. 

MR. DEPUTY-SPEAKER: Why are 
you inviting points of orders ? 

SHRI K. NARAYANA;!tAO : Mr. 
Deputy-Speaker, Sir, the ~  
here is most irregular. Tbat is my submi-
ssion. Voting would come into the picture 
if this Is allowed according to the rule. 

Here the question is whether a particular 
motion is In order or DOt in the first 
instance. Before the attention of House is 
drawn whether a breach of privilege has 
been committed, the House has to sec 
whether the motion is in order or not. 
Anyway I am reading rule 222 of the Rules 
of Procedure which says that I 

"A Member may, with the consent of 
the Speaker, raise a question involving 
a breach of privilege either of a 
member or of the House or of a 
Committee thereof." 

The motion must specify whethar the breach 
of privilege is relating to tbe privilege of 
a Member or the p"ivilege of the House 
or of the Committee. In this' particular 
instance, this clarification is of paramoll:lt 
importance. Sbri Madhu Umaye has 
raised the question of privilege against the 
Chief Minister of Andhra Pradesh for his 
reported statement that the appointment of 
a Parliamentary Commi ttee to study the 
situation in Telangana would amount to 
interference in the affairs of that State •. 
Whatever may be the merits of it, so far 
as the breach of pri vilege of both the Houses 
is concerned, that mo..t be made very clear. 
The Chief minister of Andhra Pradesh has 
already stated that the Members haxe their 
own right to visit the State and assess the 
situation. So far as the power of Parliament 
to appoint a Committee is concerned, ii is 
still an academic issue. So far as the 
privileges are concerned, it is an accepted 
principle of jurisprudence that it should be 
confined to the privileges of the Member 
or of the House. 11 is all given under 
Article 105 of the Constitution. It is also 
accepted both in England as well as in this 
country that the powers, privileges and 
immunities of each House of Parliament, 
and of tbe Members aDd the committee of 
each House, small be such as may from time 
to time be dofined by Parliament by law •.. ..----

MR. DEPUTY-SPEAKER: Mr:·'R.ao; 
I must point out here that you are irrelevant' 
at this stage. Please resume your seat and 
tbere will be no further debate on this. You 
are thoroghly irrelevant and so you please 
resume your .oat. 

SHRI K. NARAYANA RAO Now 
my point is this. 
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MR. DEPUTY-SPEAKER: No, no. 
You please resume your seat. You are 
thoroughly irrelevant. Will you please 
resume your seat or not? 

SHRI K. NARAYANA RAO: Sir, 
this is a very important ••.•.. 

MR. DEPUTY SPAKER ; Noth.ing will 
go on record. 

SHRI K. NARAYANA RAO :*** 
SHRI SHIV NARAIN : .** 
SHRI V. KRISHNAMOORmI 

(Cuddalore)*** 

MR. DEPUTY-SPEAKER: Order, 
order. Nothing will go on record. I tried 
to restrain the hon. Members pointing out 
Their irrelevancy whatever irregularity is 
to be pointed out regarding the 
procedure, as I stated earlier, this 
is not the occasio:t to do that, because 
once it is on the Order Paper I cannot go 
iDto It. Every issue could come in the 
debate. If a prima facie case is not made 
out, the Law Minister is there to reply. 
The han. Member is free to say whatever he 
likes. Therefore, I would request the hon. 
Members to let us have a quiet debate. 
One point you must all remember and that 
is, it is his contention that by this statement 
tbe Chief Minister has committed a contempt 
of this House or has brougbt tbis House 
Into disrepute or has challenged its authority. 
It is his contention and the House bas not 
accepted his position. 
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SHRI CHENGALRA Y A NAIDU 
(Chittoor): Are we debating the law and 
order situation in TeleDgana or the privilege 
motion bere ? 

SHRI BUTA SINGH: Because he is 
Sbri Mahdu Limaye, you will not deter him; 
you dare not speak against him. 

SHRI RANDHIR SINGH: Let him 
make out a prima facie case for In"each of 
privilege. 

MR. DEPUTY-SPEAKER: Tbe 
motion of Shri Vajpayee is an independent 
ono where all the matters regarding the 
present siluation in Telengana couId be 
brought in. But here only by way of giv-
ing a brief reference to the background, he 
may say a few words, nothing more. 

~ ~ f.I1fit: 1 ~ ~ >. ft 
\iJ"1"ifImT m- ~ ~ ~ ~ I 

SURl CHANGALRA YA NAIDU: 
You will bave to allow tbis side also. 
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MR. DEPUTY -SPEAKER: I have 
at ready cautioned him. 

SHRI mIRUMALA RAO: In an 
indirect and devious way he is trying to 
bring under discussion/the situation in 
Telengana. though it should be discussed 
here, it cannot be on this particular 
motion. We are all aware that it is 
purely motivated more by political 
considerations than anything else. 

SHRI MADHU LIMA YE: Nonsense. 

SHRI THIRUMALA RAO: Wbat 
is the point of privilege involved? 

Tho issue must be narrowed down 
to that. He must establish whether and 
how a breach has been committed, not 
what is happening in Telengana, what 
telegrams be bas got. wbat telegram 
I have got and so on. He 
wants to by pass tbe main issue and 
make this another foum for their party 
purpoS<'s. For that we seek your protection. 

MR. DEPUTY·SPEAKER: I have 
already cautioned him. The main motion 
b,fore us is whether that utterance or 
press statement or whatever has ~  

In tbe press, constitutes in any manner a 
challenge to this Home and brings its 
dignity, decorum or authority, decorum or 
authority down. 

~~  ~~  ~ 
~~ ~1 

MR. DEPUTY·SPEAKER: Therefore, 
by way of a reference he might do that? 

SHRI GOVINDA MENON: My 
submission is that the statement which the 
Chief Minister is alleged to have made-
should b: read out and it should be 
explained how it h a breach of privilege 
of a m::mber of this House, or of committee 
or of the House itself That is how under law 
it should be done: 

'-ft 'dir ~  'fIJf am ~ ~ 
rn fit; ~  

SHRI GOVINDA MENON: That is 
not my dictation; it is the dictation of 
the law. 
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SHRI RANDHIR SINGH That Is 
also opinion, 

MR. DEPUTY·SPEAKER : There is 
no warrant for that in the statement ; It only 
refers to 'interfere'. 

.:it ~ f<;rIfIi: ~  'tiT ~ 
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~~  
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~ 371 (I) it ~ ~ ~ ~  

"Notwithstanding anything in this 
Constitution, the President may, by 
order made with respect to the State 
of Andhra Pradesh, provide for tho 
constitution and functions of regional 
committees of the Legistative Assembly 
of the State, for the modifications to 
be made in the rules of business of 
the Government and in the rules of 
procedure of the Legislative Assembly 
of the State and for any special res· 
ponsibility of the Governor in order 
to secure the proper functioning of the 
regional committees." 

SHRI K. NARAYANA RAO: In what 
way is it relevant, Sir? 

en ~ ftonN: !&R ~ ;fN-.;ft;;r it 
il'!ilt ffi 'IiT1f ~1 ~ I 

MR. DEPUTY·SPEAKER: I am here 
to regulate the proceedings. 

en"," ~ (1!J"RI"lf) : ~  
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WJaTt I ~~ ~~ ~ 

~ <iT ffi;r ~ ~  ~ 
arm; ~ w;rr ~  ~ 'lOT ;rtf 
~ f'li" ~  iImf ~ am: ~ ~
mw ffi f I 1ft mr aim: t ~  ~ 
~ ~~  .•• 

"(6) Any Bill referred to the Regional 
Committee under paragraph (5) 
may. if so recommended by It, 
be passed by the Assembly with 
such variations as may be 
necessary in lis applicatlon 10 the 
Telengana region. 

(7) The Regional Committee shall 
have power to consider and pass 
resolutions recommending to the 
State Government any legislative 
or executive action affecting the 
Telengana region with respect to 
any schedule mattei'll. 

(10) the Governor shall have special 
responsibility for securing the 
proper functioning of the 
Regional Committee in accor-
dance with the provisions of this 
order. 

~1 ~ ;tt ~ it 1ft ~ f.RT 
~ ~~  

The Council shall normally 
give effect to the recommenda-
tions of the Regional Committee 
made under paragraph (7) of the 
Andhra Pradesh Regional 
Committee Order, 1958 In reprd 
to any legislative or executive 
action affecting the Telengana 
region with respect to the 
Schedule ...•.. 

If there is an, dispute the 
matter shall be referred by the 
Chief Minister to tbe Governor 
whose decision thereon shall be 
final and binding on the Council 
and action shall be taken 
accordingly." 

~~  1m 163 iii 
~~~ ~  ~  ~ 
omr t m ~ it ~ ~ fit;lIT IIlIT t 
fit; WI<: ~1  ~ 'fiiIiT ~ 
arm m iii ~~ lir.r, <ft;ff it atrr<: ~
~ :mnr ~ t am: ~ 'fiiIiT Iti'r 
~ ~ ~ ~1 ..". iiI'Rft t aT ~ ~
WI' ~ WJaT t am: ~ 'fiiIiT Iti'r ~ 

~~ ~~ ~1  
~~ ~1  

~ tl ~ ~ ~  
~~~ ~;m:' 1 ~~~  W ~ 

~  l!& ~ iii ~ ~  iii ij"IfV{'Ii" 
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~ ~  ~ I ~~ 
omr ~ ~1 t ~  iii fm;m.r iii om: 
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~ ~ ~~ ~ f.RT 
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~ ~1 tmTt lITiUt, ~ ~~  
If& ~  m4"1Tif ..". tmT t I ~ I!iT 
~ ~ t ar'h: ~ ..". mN f.;rR\"-
11 ~~  ~ ~1 1  
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"1\ will mean that in mallei'll relating 
to the Regional Committees the 
Governor will be entitled to ~ 

the advice tendered by his Council 
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of Ministers and may be guided by 
directions from the President." 

I repeat the words-Umay be guided by 
directions from the President". 

"The Governor will have the exclusive 
and final powers to detenmne whether 
any matter has to be referred to the 
Regional CommetleC or whether the 
Government or the Legislature shall 
have to act according to the recom· 
mendations of the Committee. 
Though the object may bevery bene· 
ficial, the introduction of this special 
responsibility into the Constitution 
is a retrograde measure since indivi. 
dual judgment and special responsi· 
bility which are repugnant 10 the 
democratic principles of ministerial 
responsibility has been totally aboli· 
shed by the original constitution". 

~~ lilT 26 ~  1950 iii) arm I 

"empowering the Governor to act in 
his disCretion only in a few specified" 
matters". 

~~  ~  ~ ~ ffi" 

200 ~ ~ ~ 'I>1t 1ft ~~
Iffa' 'lit ~ ~  fiaT t I 

~~  ar.r il'u ~ f.:m;r t 
f1I; iIti:r m '1ft ~ 'Iritit .m- lilT Ulf 

~ ~~~  ~~  
~  ~  ~  

;r(l';;non ~  it ftrqi ~ ~  'fi) 
m mmr.s ~ 'fiT ~~ ~ garr, 
~ ;;r;ri ~·  IPiff.I; it ~ ~~  

~ ;r(l' 'fiW ~ ~ I 

SHRI RANDHIR SINGH: Sir, you 
are a seasoned lawyer. What is the case 
he is making out ? He has not even touched 
the fringe of breach of privilege. 

'" ~ f\lJq : ~~  ~ 
'!it arfafm- arr«;f\" €l'oi'TrIT it; a;<R: 'i.r 
~  1frfN, ~ ~  ~ I d'torr lI"l{ (err 

f1I; 19 \iAcro .m- ~  ~ ri ;ft ~ 
~~ ~  ~ ~ 

~~  ;;rTWI I 
~~~ ~  ~ iIItR 
m'!it ~  ~ ~  ~ 
mit; ~  34 ~ 10 oom!t WIn" 

~ ;;om- t it 'i'I. ~  alIT I 

~ .. 1fift ... idRff ~ ~  

~  ~  ~ ~~ t, ~ 
~ it 'l'RITt ~ ~ it; IiJ'1I1'it 

it ;;r;r <I'l!: 'l'iq; ~ it ffi" 24 $ 
~  lri ;r(l' QiIIT d) lI"l!:f ~ ~  rn I 

MR. DEPUTY·SPEAKER: May 
point out to the hon. lady Member that he 
is now arguing his case .. (lnterruptirJn), 

SHRI K. NARAYANA RAO: He is 
obstructing the proceedings ... (lnterruption). 

MR. DEPUTY SPEAKER: I will have 
to take stem action if he dacs not resume 
his scat. The Governor was entrusted with 
some special responsibility and the conten. 
tion of the hon. Member is that the 
Governor failed to dl!ICharge those duties. 
He is arguing that. Whether it h right or 
wrong is a different matter ... (Interruption). 

'" ~ ftnI1i ~~ ~~  ~  
~ lilT QiIIT ~ ~ 'fiT, <I'l!: 
i!l'fifuff it; mitt I ;w"\iJif"{li) it; ~ it 
lilT f.flfll' it;;.r fifll'lff iii) ~ m, ifll"f 
aiR lJ"if ~  "U\iAOr 'fiiIit it iIJIfift ~ it 
'fiifT t I arTIf'l\'t ~  U, ~ iIIT!f ~ 

t ffi" 1t ~  1ft '" nor ~  ~ ~ 
~ ;rif'l t, iFiff.t; lI"if t:t'fi ~ rt iiffiI" 

~ 1  ~  
t fit; ~ it; ~ it lilT f.fznr it ;;.r 
'II't dr,r iflJr t ~~ 1 1 ~ 1 ;;r) ~  
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~ ~ ~ ~~ 
~ ~ ~ fifi ~ ~ 'fiiIit if ~ ifi) 
~ a'h: 'R ~ ~ 'IT am: 1lCfif-
iiG ifiT ~  ~  ~  ~  ~  
'fiiIit if ~ ~ Cf"{ ifil'11fi.q'1'1 ~ 

~ I 

0Iir ~ ~  if ~ f;R<;.f ~ 
~ ~ fifi ii[i{ altl>T m ifil 1~  

~ ~ ~~ ~  ~ ifi1 ~ fiIilfT 
f;rmt ~ mt an1f 'i!ql ~ ~ if mr-
altf ~  ~ ~1 ::;rr ~ ~ fifi wif 
~ ifim if ~~ ~ ~ lfT ~ ~  
00 ifi) $ ~ ~ 1  ~ ~ '1ft 
~ ~  ~~ mFcr ~ ~ 

aih: 'Rifi1<r arT>:f;1f'II' ~ ~ ifi1 ~ 
~ ~ 355 m-u if WcIlTo ~ ifi1 

~~ ~  ~ ~ t flI; 
m;;r ~ lI';ft wi ~  ~ ifi1 
~ ~  aITl>T m it 1 ~  
artl>i m UiilI" if 3TfffiCl' ~ ~ of<n" 
i!i<:if, ii[i{ ~ l.'f« if foro: ::;rrffi' ~ 
crT ~ ~ ~ ~ lh ~  ~~ 
ffiCI' ~ ~ fifi arr:r ~~ ~ ~ ~ I 

SHRI BUTA SINGH: This is unfair 
to the man who is not present in the 
House. 

'" ~ ~  3 ~  arr:r 
~~  ~~  mr 
~ 1  •• ~  

SHRI THIRUMALA RAO: Do you 
allow all the,e irrelelvant things to come in ? 
This is absolutely irrelevant. He is going 
into the merits. 

'" ~  ~  3TT'f ~~~ it I ar<r 
~~ ~~~~ I 

SHRI THIRUMALA RAO: With the 
constitutional position most of us agree, 
but he is utilising it for some other 
pUrPose. 

'" I.'f'! ~  ~1 ~  1f ~ 
if ~ ~  ~ ~ ~ fit; ~ al 'llf.rzrr-
iiG i!iT ~ ~ ifil ft:'1Rr ifi1 ~ 
mifi1'fU ~~~ I ~~  
artl>i m ifi1 ~ ~ ~ '1" m m<r'IiT 

~ ~  ;ffiifi arI'fifi1 'lRf0lf ~ aih: ifi'I{ 
m ~ arq;m:, ~ lI';ft ~ lfT arh: ifiT{ 
~  ~  ~  if ifIlifT ~ ifi1 ifi11f 
~ ~ ~ ~  

~ '1ft ~ 1  ~  ~ ::;rrm ~ I arr:r ~ 

~ ~ al if ~ ~~ ~ ~ ~  ~ 
If)tt ~ ~ m ~  ~~ it arr;ft ~ 

fit; am: ifi'I{ ~  ~ ~ lfT ~ ~ 

~·  ~ if, 'lRf0llT ifi1 'IT'i!'1" 
m if am: ifTlifT ~ ~  'llf.rzrr-

~~ ~~ ~~~ 
~~  ~ am: ~ if fu6" ~ ~  
~ ~ 'fiiIit ~  if'1T;ft ~ al 
~ ~~  ~ ~ I ~  it-
~~~ ~~ 1 ~~~ 

~ ~ ~ ~ fifi 371 if otT ~ 
'lRf0lf ~ ~ ~ ~ 'n.,.'!" ~ <R 
am: ~ ~ '1ft otT ifI"lTlf ~ ~ ifTIifTaif % 
m it ~ am: ~ CI{t!;ft ~  ~ 

~ if GlfiRf 'fit I ~  ~  am: ~ 
~~ ~ ~ ~ ar:T'1T smITiI ~ ~ I iro 

~ ~ flI; ~ Sl"faT<J if IJR( otT m"if'1T 
~  otT ;;it ~~~  Wifi) ~ 1 ~ ~ 

~ W'f lI''lIl ~ Cf"{ ~ i!iW I 

MR. DEPUTY -SPEAKER : Motion 
moved I 

"That the question of privilege against 
the Chief Minister of Andhra Pradesh 
be referred to tho Committee of 
privileges for investigation and 
report." 



Question of APRIL 7, 1969 Privilege 260 

TIlE MINISTER OF LAW AND 
SOCIAL WELFARE \SHRI GOVINDA 
MENON) : I shall not travel or trespass 
upon the political conditions in Telengana 
or in Andhra Pradesh; I shall strictly 
confine ~  to the question of privilege 
involved and in that matter I can travel 
along with Shri Madhu Limaye a long 
distanee and we will separate only towards 
the end. 

For example, there is a provlSlon in 
article 371 providing for the constitution 
of a regional council and for Presidential 
orders giving special responsibility to the 
Governor. It is there; there is no doubt 
about it. 

In the Presidential Order, wbicb was 
issued under article 371, according to me 
tbe relevant paragraph is paragrapb 10 
wbich reads: 

"The Governor shall have special 
responsibili ty for securing proper 
functioning of the regional com-
mittee in accordance with the 
provisions of this Order." 

Nowbere in article 371 or in the Order 
Issued under article 371 is there a refe-
renee to any other autbority tban the 
Governor wbo will bave a special respon-
sibility. 

I may accepl tbe contention of Shri 
~ tbat in the discbarge of tbe duties 

imposed upon tbe Governor by article 371 
and tbe Order issu:d, he may not be 
governed by the advice given by tbe 
Council of Ministers because it is bis 
special responsibility. There has been 
nothing shown whether the Governor bas 
failed to discbarge his special responsibility 
or nol. I will assume for argument's sake 
that the Governor bas failed to discharge 
bis special responsibility. 

SHRI S. M. BANERJEE (Kanpur): 
Tbank you. 

SHRI GOVINDA MENON: For 
argument's sake-I do not know-I will 
assume that. 

Now the question is wbetber Shri 
Brahmmmda Reddy, the Chief Minister, 

bas committed any breach of privilege 

becau'IC of what he is reported to have 
stated to the correspondent of The Times of 
In1ia. That b what is quoted in Shri 
Limaye's notice. And that report is : 

"New Delhi, 2nd April. .... 

On the 2nd April, as SOon as he got 
down at tbe Palam Airport, somebody 
met bim, a correspondent of tbe newspapers, 
and there are three or four ,entences attri-
buted to him. Certainly, Sir, the inter-
view between the Correspond.nt and the 
Chief Minister of Andhra Pradesh could not 
have been so short as is reported in the 
newspaper. That is the reason why, 
probably, the hon. Speaker wanted tbe 
Prime Minister to give more <'etails 
about it. 

Wbat is it that was discussed? Sup-
posing the discussion was regarding law and 
order situation in Andhra Pradesh and, 
particularly, Telengana, then, he would say, 
in his assessment, and as the head of the 
administration his assessment is very impor-
tant, there is no need to appoint a Parlia-
mentary Committee. I am glad Mr. 
Limaye has agrfed that there is no breach 
of privilege when he stated that there was 
no need to appoint a Parliamentary Com-
mittee. What he further said-this is 
how it appears in the newspaper-is that 
when a reporter, not even The Times of 
India reporter, asked him whether he 
would consider the appointment of a 
Parliamentaey CommiUee as interference 
in the affairs of his State- it is what we 
lawyers would call a loaded question, that 
is to say. a question in which the answer is 
also there-Mr. Reddy said, "Yes". 

Now, it may be an interference in the 
affairs of the State because the Governor 
is a part of the State. Nowbere in article 
371 or in the Order issued under article 
371 do I come across the word "Parlia-
ment". Not that Parliament has no 
jurisdiction. That is a different matter. 
Parliament, as I understand ir, and, I 
bope, the Opposition also will agree, is a 
delib:rative body. Parliament is not a 
body vested with executive powers. Sup-
posing the Governor has not discharged his 
functions, his special responsibility as en-
joined by the article and by the Order, . and 
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asswnlng for arguments salce what is stated 
is correct that in the discharge of his 
special responsibility, he accepts directions 
from the Central Government, assuming he 
has failed in his responsibility, what is the 
right of Parliament? This Parliament 
can give advice, can guide and can condemn 
the Gaveroment for failure to do certain 
things and, if a Parliamentary Committee 
is appointed, it must be to enable the 
Committee to collect matorial, not to 
direct action in a certain matter, and to 
come to Parliament with a report thereon, 
based thereon, In order to condemn the 
Government, the Central Government, in 
that the directions of the Governor given 
by article 371 and the Order Issued under 
article 371 have not been properly looked 
after. Those are the facts. 

Now, the motion is defective, as was 
pointed out by one of my hon. friends, in 
that it has not stated as to against whom 
did he committed breach of privilege. 

Is it against any Member here? IS it 
against Parliament as a whole or is it against 
the Committee of Parliament? That is how 
the date, 2nd April, becomes Important. I 
just enquired of office and, on the 2nd, 
April, when this gentleman was interviewed, 
there was absolutely no notice given to 
Parliament Office for the appointment of a 
Parliamentary Committee. It was not in the 
offing. Tben if a Parliamentary Committee 
is appointed, would you take it to be an 
interference with the jurisdiction or with the 
affairs of the State? Even when Parliament 
exercises its jurisdiction and authority, it may 
be an interfereJce with the State. He said, 
if Parliament appoints a Committee, it may 
be interfering with the affairs of the Sta,te, 
and, that time, it was not in the contempla-
tion of Parliament, it was not in the contem-
plation of any Member of Parliament, to 
appoint a Committee. 

A notice has come from my hon. friend, 
Shri Vajpayee, and I understand that it was 
gi\'On on the 3rd April. 

SHRI ATAL BIHARI VAJPAYEE: 
What about the debate in the House? 

SHRI GOVINDA MENON: 'Debate' 
is not a notice. 

'" m '(R: fm ;f\fur ~ '"1m 
~~  

'" ~ ftnI'ti : ~ ~~ it 1)"1 
~~ ~ 'IT I 

SHRI GIVINDA MENON: The debate 
did not end in a conclusion or a determination 

by Palrliament that a committee should be 
appointed. I understand that the Homo 
Minister said that it would not be useful to 
appoint a committee. It is suggested in Mr. 
Limaye's letter that the Home Minister was 
persuaded to that opinion by Mr. Brahma-
nanada Reddy. If thai it so, there is noth-
ing wrong. Or, it may be that Mr. 
Brabmananda Reddy was persuaded to that 
opinion by the Home Minister, and even so, 
there is notbing wrong. Or it may be tbat 
both of them are wise men and came to the 
same conclusion independently. In any event, 
tbere is nothing wrong. They come to this 
opinion, i.e., If a Parliamentary Committee 
comes, it may be an interference with State 
according to Mr. Brahmananda Reddy--or 
it may not be useful In the si tuation -
according to Mr. Chavan. Tbat was the 
opinion. If, on these premises, the House 
would come to the conclusion that the 
House is brought to condemnation, tbat the 
privileges of the House are affected, thon I 
should think, as a Member of Parliament, I 
would not plead for sucb flimsy priviiges for 
Parliament. 

remember, sometime back, Mr. 
Vajpayee himself produced a motino here, 
rather gave an opinIon here: since the 
Union Government bas a power see that 
there is internal security in every State under 
anicle 355, just as under article 37I Govern-
ment has got a right or a duty to see tbat 
things go on well in TeleDgana, Mr. Vajpayee 
said that a Parliamentary Committee should 
be sent to Naxalbari when there was trouble 
in Naxalbari, and I rembember many frieDds 
here on the Opposition then sying that it 
would be an iDterferepce in the internal 
affairs .... 

.. ) m '(R: 371 'IT ~  371 
1 ~ t fort!: ~ ~  ~  t ~ ~~  

~ ~~  



263 Question of APRIL 7, 1969 Privilege 264 

MR. DEPUTY-SPEAKER: He has 
referred to article 355 at this stage. 

SHRI GOVINDA MENON: Under 
article 355 there is one obligation and under 
article 371, there is another obligation, both 
with respect to States. At that time, proba-
bly rightly, many members in the Opposition 
thought that it would be an interference with 
the State. 

SHRI ATAL BIHARI VAJPAYEE: 
Not lightly. 

SHRI GOVINDA MENON: Not Mr. 
Vajpayee. He stands on a common ground, 
then and now. Consistency is his quality. 
(Interruptions) I also remember the then 
Chief Minister of West Bengal-also the 
present Chief Minister of West Bengal- Shri 
Ajoy Babu, saying that if a Parliamentary 
Committee was sent, it would be interfering 
with the internal affairs of West Bengal. I 
did not find a Limaye then to raise a 
question of breach of privilege ... 

~~ ~  ~~ ~ 
m:rn iI'R'f 'fii! ~ ~ I ~ if ~  «fi:rfu 
<tiT ~ Fcm '!IT ~ ~  ~ 11& iI'R'f 

~ ~  

SHRI GOVINDA MENON: It is 
now when this came from the mouth of 
Mr. Brahmananda Reddy that Mr. Limaye 
raise, with great indignation a problem 
regarding breach of privileges of Parlia-
ment. In this connection I would like to 
draw the attention of the House to a 
passage in a recent decision of the 
Supreme Court, i.e., with respect to the 
U. P. Vidhan Sabha case wherein Chief 
Justice Gajendragadkar, speaking on behalf 
of the Constitution Bench. said as follows ... 

SHRI S. M. BANERJEE: Is it a 
cerlined copy ? 

SHR! GOVINDA MENON: I certify 
that it is printed in A.I.R. For the satisfac-
of Mr. Benerjee, I would say that this is 
published in A.I.R. 1965, Supreme Court, 
on page 745. It is In the Iibrary_ 

Chief Justice Gajendragadkar, ·quoting 
with approval the famous stalement of Lord 
Atkin that was made in the Hindustan Times 
case when Mr. Devdas Gandhi was convicted 
by the Allahabad High Court for contempt 
of court, observed this the famous statement 
of Lord Atkin : 

"Justice is not a cloistered virtue. 
Sfie must be allowed to suffer the 
scrutiny and respectful, even though 
outspoken, comments of ordinary 
menno 

Chief Justice Gajendragadkar continues: 

"The same principles would apply to 
the privileges of Patliment which 
cannot be stretched to an exle 11 as 
to prevent the scrutiny and ou'poken 
comments 01 any citizen on the pro-
priety and competence of ParJiment 
or, for that matter, any authority 
functioning under the Constituta-
tion." 

On 2nd April, before Parliment had 
thought of appointing a Parlimentary Com-
mittee, Mr. Brahmanands Reddy, although 
Chief Minister yet a citizen, thought that 
in his opinion, if a Parliamentary Committee 
were apointed, which had not been contem-
plated, it would be an interference with the 
affairs of the state. 

15 bn. 

Let Mr. Limaye and those who think 
with him understand that justice is not a 
cloistered virlue and nor is the privilege of 
Parliment a very tender reed which will be 
br ken if wme body says something at some 
lime. I would also now quote what Mr. 
May has said. ThaI is the Bible by which 
we swear often. In the S,venteenth Edition, 
al page 117, he says thaI it is only the 
statements which are Iibel!ous and derogalory 
to lhe characler and prestige of Parliament 
or any acls which tend to obstruct the pro-
ceedings of the House in the performance 
of their funclions by diminishing the res-
pect due 10 them, that are considered as 
breach of privileges or contempt. So, that 
is the test - whether whatever was said by 
Mr. Brahmananda Reddy tended to diminish 
the respect due 10 this august House and 
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tended to obstruct the functioning of the 
House or its Committees. What is our 
fear? If tomorrow a Committee is appoin-
ted, do you think that the Commi ttee of 
Parliament, of this august House, will not be 
permitted to go to Telengana 7 Will it be 
obstructed from discharging iis duties 7 
Why then this frequent resort to the rule 
regarding privileges which, by constant 
abuse, creates a feeling of disrespect towards 
this assembly in the minds of the public. 
That is most important. It is true that we 
belong to a privileged group. That privilege 
is there in order to ~  us to discharge 
our functions. In the wrong sense of the 
word, Members of Parliament do not and 
should not form a privileged group. This 
constant iteration regarding breach of 
privileges in season and out of season by 
friends like Mr. Limaye tends to create 
an opinion in the minds of the Public of the 
country whom we represent and he represents 
that there is an attempt by some people 
to constitute the Members of Parliament into 
a privileged group; thereby, he is com-
mitting a breach of privileg,. he is bringing 
down the I respect which is due to Parli-
ment. I, therefoJ'O, submit that there is 
absolutely no basis for this motion against 
the Chief Minister. 

MR. DEPUTY·SPEAKER I We will 
have to fix a time limit. 

SEVERAL HON. MEMBERS: No, no. 

SHRI C. C. DESAI (Sabarkantha): 
The opposition parties should be given an 

~  to express their points of view. 

MR. DEPUTY ·SPEAKER : If I permit 
one I will have to permit seven. It will 
take a long time. 

MR. DEPUTY· SPEAKER : I had given 
him enough opportunity and the Law 
Minister bas replied. Now at this stage, 1 
do not think we should carry on. Let us 
dispose it of here itself. I know you would 
like to e"pre¥s roqr view-points. But if 

I permit one group, I will have to permit 
~  groups. 

SHRI VASUDEVAN NAIR (P.ermad:) : 
That is the practico followed on such occa. 
siODS in the House. Why should there be 
any departure? When the Chair had allowed 
a discussion on a motion like this, the Chair 
had allowed the leaders of all the Groups to 
speak. 

MR. DEPUTY·SPEAKER: I know. 
You see we have spent a lot of time. Mr. 
Desai. I will request the hon. M:mber not 
to take more than 5 minutes. 

SHRI S. M. BANERJEE: May I remind 
you of 1958 when an entire debate on Mr. 
E. M.S. Nambudiripad took place. 

SHRI C. C. DESAI: While we hear 
Mr. Madhu Umaye with the attention 
to which anything from him is deserved, 
I am afraid we remain unconvinced. In 
so far as· the question of remitting this case 
to the Privileges Committee i5 concerned, 
as the Law Minister stated a fow 
minutes ago, we in this House are over-
sensitive with regard to privileges. Before 
the matter is referred to the C<>mmittee 
of Privileges, we should find out who 
said and what he said and in what way 
does it interfere with the normal functioning 
of the ParliillDent. What was his motive ? 
These are relevant questions when you 
refer a matter to the Privileges Committee. 
One is: he merely said that in his 
judgment, in his opinion, the appointment 
of a Parliamentary Committee would 
amount to Interference in the internal 
affairs of the State. That is a legitimate 
expression. It does not prevent us, il 
does not cast any disability on this House 
nor does it bring any pressure. Whether 
to appoint or not to appoint a ~  

that matter is corning up tomorrow. 
I hope the Government also will accept • 
the request of tbe Opposition Parties. We 
focI that no purpose will be served by 
referring the case to the Committee of 
Privileges. That does not mean that we 
are in agreement with the Chief Minister 
Df Andhra Pradesh. We are not in 
agreement with his view that the appoint. 
ment of a Committee would amount to 
interference in the internal affairs 
or Ihe State. We feel that tho 
mismanagement of Andhra ~  
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has gone 10 such an extent...(Jnterrup-
tions) that the ~  of a Committee 
is necessary. I hop! that the Government 
would also accept that pJsition. Govern-
ment here and the P.uliament have a 
special ~  with regard to 
Telengana. This is not a normal case of 
law and order. This is not a case of 
interference in Ih. internal affairs of any 
State. This is not a mltter in which 
any C,ief Minhter, evon of Oris<a. should 
feel that this is a bad pre:edent. We are 
very particular to ensure that the views 
and susceptibilities every of Chief Minister 
should be taken into consideratipn. I fe,l 
that the mllter of apPJin!m,nt of a 
committee of the House, which subject 
is coming up tomorf()w, will be discussed 
and if necessary, that will be agreed to 
and I hope that the committee will be 
given the fullest cooperation by the 
Chief Minister and the Government of 
Andhra Pradesh. 

SHRI SHIVAJIRAO S. DESHMUKH 
(parbhanl): The point that has arisen 
out of the privilege motion, notice of 
which has been given my hon. friend, 
Shrl Madhu Limaye, raised certain series 
of questions wherever the competency of 
Parliament or the legitimacy of Parliamen-
tary action is likely to be challenged by 
ordinary cilizens. This Parliament enacts a 
law. According to the opinion of the 
individual citizeil it is in contravention 
of the Fundamental Right conferred 
upon him. That citizen moves the 
High Court or the Supreme Court 
for appropriate writ and a judgement, 
saying, this law contravenes the Funda-
mental right and interests with his 
individual rights. Now, that person 
would be committing a breach of 
privilege if the logic' which Shri Madhu 
Limaye advances Is to be taken to be true. 
Similarly there is nothing in amended 
Article 371 or in Presidential Order in 
respect of failure to Implement certain 
things, or in respect of matters falling 
within the regional committee or between 
the regional committee and the Govern-
ment of Andhra Pradesh, to warrant any 
such view. These are all matten 
purely and simply and strictly within 
the purview of the State Govern-
ment concerned. Even though the 
Constitution has conferred certain discre-
tionary P9Wers On thq Governor, which 

the Governor has 10 diScharge specially, 
it does not by implication confer any right 
on Ihis Parliamenl or committee thereof to 
inlerfere into internal affairs of State. It does 
not clothe us to interfere with the legislative 
powers of Andhra Pradesh. The Andhra 
Pradesh legislature continues to be 
functioning and the Telengana Regional 
Committee continues to work as part of 
the Andhrll Legislature. As long as the 
Government of Andhra Pradesh is respon-
sible to the legislature of Andhra Pradesh 
it is free for a Chief Minister to say that 
any overt or covert act by Parliament which 
goes to abridge that freedom which is due to 
that Government and that Assembly, 
constitutes interference into the internal 
affairs of the Stato. On this analogy, law and 
order are traditionally issues which are directly 
the responsibility of the State Government. 
So long as the Central Government does not 
feel that the constitutional apparatus in 
that Government has broken down, and 
so long as the Presidential order is not 
proclaimed (by which the legislature Is 
dissolved) the Parliament of India has not 
got any authority,-by imputation even,_ 
to Interfere in what are strictly consti tu-
tional matters, falling within the purview 
of the State Government concerned. 

It is not for me to say that this 
Parliament is not competent to appoint 
a Parliamentary Committe, to study any 
question anywhere. But to say that this 
constitutes interference in the internal 
affairs of a State Government or State 
Legislature will not b, upheld by any 
stretch of imagination as a breach of 
privilege. I hope Shrl Madhu L1maye 
will see the light of the day and will have 
wisdom enough to restrain him.elf from 
going Into breach of privilege cases where 
no privilege is involved and keeping in 
silence in cases where real privileges are 
involved. 

~ m<'f ~  il"TiAIiI' ~  

~ ~ ~ 11''1"1" ..n ~ ~  
f-;rn CffiIOlf <it ~1  i't't ~ flr';r '-'1" 
lJ'! fm it 'flfRr "41£ if;!" 5ffiI'I<f ~ t 
~ CffiIOlf fifffi"ff ~~ t I fif!TI 
111" m iii ~ ~ <it lI& ~  ~ 

~ f'li wn: ~ m ~ if 
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m fm ~ ~  'liT f.!lrtvr iliW 
t ffi ~ ~ 1  'liT ~ ~ ~~ 
1fl1«'Il if ~~~  ~  I ~ ~ I!iT 
~ i!i't wmrT ~ ~  

~~~ ~ ~ 

~ ~ am: ~ <Il'AT ~ ~ 
~ I f.;m ~ 370 11;, 'liT I51'T If'! ~ 
it ~ fiI;1rr t llft ~ ~ " lI'T 
~ aT ~~ ~  
~ ~~~~ 1 ~ 
~ (f«'I14(fie 1!;\lr ~ ~  
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SHRI CHENGALRAYA NAIDU 
(Chiltonr): I am very glad that even 
the Opposition wants that Parliament 
should have power to send a Parliamentary 
Committee to the States. But 
are they follow;ng the same thing in 
regard to other States? You know that 
when the Central Government employees 
were arrested and cases were filod against 
them, Kerala, West Bengal and some 
other States withdrew those cases. According 
to the Constitution, they had a right to 
prosecute them. But they did not do 
that. At that time, did we send a 
Parliamentary delegation or Parlia-
mentary Committee to visit Kerala or 

-West Bengal? 

We have not done tbat. At that time 
if these people wbo talk about all this bad 
pleaded for sending a Parliamentary Com-
mittee, I could understand them. There 
cannot b. douDle standards; thoy must have 
OlIO yard-stick whether it is for Andbra or 
for Kerala or for Bengal. They are not 
following that. Sir, bave we thought of 
sonding a Parliamentary Dolegation to find 
out whether the Andhra GOVemmo3t is 
implementing the Telengana safeguards or 
to find out the law and order situation there? 
If it is a law and ordor situation, we cannot 
intenere in the Andhra affairs. When the 
law and order is a State subject, how can 
we send a Parliamentary Delegation to study 
th. law and order situation there 1 

SHItI DHIRBSHWAR KALITA 
(Gauhati) : But, how did you send a Dele-
gation to Assam ? 

SHRI CHENGALRA YA NAIDU: 
Probably you would have pleaded for that. 
You were not in P,lrliam:nt tben. I was 
also not in Parliam ~  Otberwise we could 
have opposed it. 

Now, Sir, regarding the implementation 
or tho ~  ~  ill tho Consti-

totion itself they have said that the Governor 
will look after the interests. When the 
Governor has got that power, how can 
Parliament intonere in that? If the 
Governor bas failed and if the Central 
Government comes forward and says tbat tho 
Governor bas failed to look after tho inter-
ests, then we can think of sending a Parlia-
mentary C;ommittee there-not before that. 

SHRI C. C. DESAI: But the Governor 
is tbe agent of tbe President. 

SHRI CHENGALRAYA NAIDU: 
We are not in for sucb a trouble. What is 
most important now is whether the Chief 
Minister has committed a breach of privilege 
or not. We have not appointed a Committee. 
Nor have we sent a Committee to Telen-
gana. If we have sont the Committee and 
if he has stated that, then we can think of 
that. 

The other point is this. There is an 
elected Legislature there. The Chief Minis-
ter has been elected and he is responsible to 
the Assembly. How can we therefore inter-
fere in their affairs? If Shri Brahmanaoda 
Reddy were not Chief Minister and if there 
were President's rule and if he has stated 
that, then that would come under the privi-
leges, and not before that. Shri Limaye 
cannot think of it. What happened really 
was that probably when the press people 
told him that the Parliament was going to 
send a Parliamentary Delegation to Telen-
gana because there was a lot of trouble 
going on regarding law and order, he would 
have thought that tbey were going to find 
out how the law and order situation arose ; 
he would bave tbon told them tbat tbat would 
be an intenerence in their affairs. This 
was because tbe press people put tbat ques-
tion to him. The question put by them 
was this, 'will you tbink that this Is an 
interference l' To tbis be said 'Yes'. 

AN HON. MEMBER: This was a 
leading question. 

SHRI CHENGALRAYA NAIDU: 
If it is a leading question on law and order, 
tben we have no ~  to send a Parlia-
mentary Committee to Andhra especially 



Z13 Question of CHAITRA 17, 1891 (SAKA) PrMlege 274 

when there is an elected Government and an 
elected Chief Minister. 

Recently, about IS or 20 days back, he 
faced the Assembly and he had come out 
with a very good record from it. How can 
they say that everything has gone wrong 
there? Nothing has gone wrong there. 
Now, aome people-some interested parties 
have gone there and they have found out 
that there is some fire and hence they want 
to pour petrol in it ; for this, Shri Limaye 
and othor friends wanted to visit Andhra 
Pradesh. Otherwise they are not interested 
at all. And there is no privi lege in this. 
So, Shri Limaye's privilege motion must be 
thrown out. 

15.24 1m. 

[SHIll VASUDEVAN NAIR in the 
Chair.] 

SHRI ANBAZHAGAN (Tiruchengoda) : 
Mr. Chairman, Sir, when this privilege 
motion was moved here by Shri Limaye, 
after listening to his arguments, I thought that 
there was some privilege issue. But, after 
having heard the Law Minister, I relt that 
I am completely in appreciation of the argu-
ments of the Law Minister. This is such a 
delicate issue that the ruling party has to 
defend their own Chief Minister of Andhra 
Pradesh and at the same time they have to 
protect the interests of this august body as 
well. When such privilege issues are raised 
in any elccted body, naturally the feeling and 
the psychology of the Members is simply to 
support such privilege issues. But this 
should not be taken only in the sense that 
what a Chief Minister or for that matter 
any other citizen has expressed as a view, 
as an idea or as an opinion on an issue 
which involves him most-in this case the 
Chief Minister of Andhr. Pradesh is more 
or less completely invol vod and we should 
know also his anxiety-is a matter of pri-
vilege issue. 

The Parliament may consider itself as 
the body which is very much interested in 
solving the issues that have been raised in 
Telengana. But the Chief Minister of 
Audhra State as well is interested or has got 
the real interest in solving the issues that 

have arisen in his State. It is natural for 
any Chief Minister, who has been elected by 
the people and elected by the Legislature 
concerned as the leader of the majority 
party, to take the real intere,t in solving the 
i55U:I. When he tries to so Ive such issues, 
it has reached the national level. The 
action to be taken by the Parliament or by 
some other body may be useful in solving 
the issue or may not be useful. In that 
context, the Chief Minister expressed his 
view that there is no need for a Parliament-
ary Committee and afterwards when a lead-
ing question was put by a Reporter whether 
he thought that tbis was an interference in 
the internal affairs of his Stale, he simply 
supported tbat idea. I don't tbink that 
Shri Brabmananda Reddy would have sup-
ported his idea in 1010 and I am also doubt-
ful wbether be might have thougbt over the 
word 'interference' in the particular context 
that it meant an infringement of tbe privi-
leges of this august body or not. 

On that occasion when the question was 
put to him, 'the Cbief Minister might have 
thought thai the appointment of a Parlia-
mentary Committee to investigate or to go 
into the· things that were happening in 
Telengana might be conducive to solve the 
situation or might not be conducive to solve 
the problem because a Parliamentary Com-
mittee would consist of people from different 
parties with different ideologies and with 
different motives. In that, there might be 
some people who would support the cause 
of separation of Telengana from Andhra 
region. So, the Chief Minister has got 
every right to protect the interests of Andhra 
either this way or that way. Therefore, the 
opinion expressed by the Chief Minister 
need not b. taken so seriously by this body 
as to constitute a breach of privilege. 

In our State, on so many occassions 
when the Editors of Newspapers had written 
certain editorials condemning the action or 
the views of the Legislature, the Madras 
Slate Legislative Assembly, the then Mini .. 
ters, who were responsible loaders, had 
argued in favour of not takiDg any action 
on the ground of infringement of the pri-
vileges of the Assembly; they had argued 
that we should also protect the interests of 
the Editors of Newspapers and their rights 
to express their views or to ventilate their 
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[Shri Anbazhagan] 
grievances. This body has every rights to 
solve the national issues, when there is a 
serious conflict in a State endangering the 
national cause. This Parliament has every 
right to take action. But, at the same time, 
in my humble view, it is also within the 
right of the Chief Minister or the elected 
Members of a State Assembly to express 
their opinion about such action which the 
Parliament may consider necessary. 

In my view, if we pursue the matter to 
the Privilege Committee, It may create 
strong resentment and reaction in the people 
who are holding responsible posts in the 
Legislatures and also shake the confidence 
in the authority of the Parliament. The 
authority of the Parliament is not saved by 
the Members alone. Because the people 
support this Parliament, we have got the 
authority. If we make the people doubt 
that this Parliament is only interested in Its 
own way and if we let down the Chief 
Minister or tepresentatives of the elected 
bodies on the flimsy ground of breach of 
privileges of this body, they will lose faith 
in the authority of the Parliament. We 
cannot take action on a reply to a Reporter's 
question whether it would mean an inter-
ference in the internal arfairs of the State. 
In so many cases, interfetence may mean 
something not advisable. Yet, in other 
cases like where thete is husband and wife 
fighting each other the interference of a 
third man is always good. I am not an 
expert in legal and constitutloaal interpre-
tation of this word 'interfetencc', whether 
legally it means infringement, etc. But 
the word 'interference' by itself need not 
be eonstructed as meaning something 
very bad. 

Therefore, I think after having discussed 
the issue, we need not pursue the matter 
to the extent of reference to the Privileges 
Committee. 

SHRlMATI TARKESHWARI SINHA 
(Barh) : The Law Minister has very ably 
pinpointed the issue before the House. 
Some very relevant points have also been 
raised by the hon. Member who preceded 
me. 

Actually, the question of a parliamentary 
commillee and the entite discussion today 

whicb Shri Limays has raised is irrelevent 
neither has a parliamentary committee been 
appointed nor was there any In tention to do 
so. Therefore, the entire matter brought 
before the House, Which is taking so much 
of its time to discuss, the entire debate on 
this mailer looks un·fruitful. It Is neither 
conductive to building up sound parliament-
ary conventions nor contributing to any 
lasting arranpment on the basis of the pre-
sidential power under art 371. 

We raised objection to this discussion 
when the mailer was originally raised. We 
got up to have our say when the Deputy 
Speaker was In the Chair, but we were not 
allowed to proceed and point out that item 
4 of the agenda was irrelevant and should 
not at all be taken up. We should have 
been allowed to make our point before this 
Motion was taken up after leave being 
granted ; we should have been allowed to 
question whether item 4 on the agenda was 
at all relevant to the situation. I say this 
because we are debating a certain assumed 
word used hy the Chief Minister. 
I have not seen any statement made by 
Government verifying whether this parti-
cular word was used by the Chief Minister. 
Shrl Llmaye's Motion under Item 4 itself 
tefers to 'his reported statement'. I think 
It Is rather unfair that this Parliament's 
forum should be utilised to go into the 
question of reported statement a statement 
not verified by any authoritative person. 

Secondly, we are discussing this matter 
on an assumption. Art. 371 does not 
anthorise Parliament directly to do this. 
Art. 371 (1) says that 'notwithstanding 
anything in this Constitution, the President 
may, by order made with ","peet to the 
state of . Andhra Pradesh ... provide for the 
constitution and function of the regional 
committee of the Legislative Assembly of 
the State, for the modifications to be made 
in the rules of business of tlie Government 
and in the rules of procedure of the Legisla-
tive Assembly or the State and for any 
special responsibility of the Governor in 
order to secure the proper functioning of the 
regional committe'. 

Shri Madhu Limaye may have raised may 
points of substance which are not at all rele-
vant to the statement of the Chief Minister, 
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because even if the question of responsIbility 
of the President has to be discussed, since the 
President acts through the Central Govern-
ment, it was the conduct of the Central 
Government which should have been ques-
tioned by the Mover ; it has nothing to do 
with the conduct of the Legislative Assembly 
of the State or the conduct of the Chief 
Minister which was brought under 
discussion here. Art. 371 (1) gives some 
powers to the President, who acts through 
the Central Government, to do certain things 
notwithstanding anything in the Constitu-
tion; therefore, any censure or cri ticiml 
the hon. Member wanted to make 
should have been directed at the 
Central Government or the Ministers 
who have not advised tho Presidont to act 
accordingly. Or, they should have pin-
pointed certain acts of commission or 
omission of tho Governor In not carrying 
out the orders or directions of the President 
That has not been dono. Mr Limayo has 
not mentioned any lapse on the part of the 
Central Government by way of specific 
instances, apart from vague charges. There-
fore, the question of violating the privilege 
does not arise at all. 

As the Law Minister pointed out, 
no specific item has been mentioned by 
Mr. Limye, on which the matter of pri-
viloge has arisen. In spite of the fact 
that we had a seminar by the Institute 
of Consti tutional and Parliamentary 
Studies, we find the privilege question 
has been made Into such a thing that 
really the sanctity of Parliament is gett-
ing lost. If we raise matters of privilege 
on very irrelevant issues, the impression it 
creates is not conducive to the real dig-
nity and decorum of Parliament. I ap-
peal to him not to reduce this Parlia-
ment to that level. 

procious and they should be safeguarded in 
ordor that Members of Parliament can 
function without fear or favour. But 
privilege issue should not be mlsu..<ed for 
ventilating the political attitudes of the 
various parties. I charge Mr. Madhu 
Limaye of taking advantage of this issue ...• 

SHRI MADHU LIMA YE: I plead 
guil ty to the charge .... 

SHRIMATI TARKESHWARI SINHA: 
am glad once in his lire time, he has 

realised he is doing something which he 
should not do. The other day we had a 
discussion on Telengana. There was 
no reason, therefore, for discussing the 
substance and merits of the case again on 
the basis of the privilege issue. I would 
appeal to the House that privileges should 
not be used as a poli tical weapon for 
displaying the political attitudes of the 
various political parties. Privileges of 
Parliament are above party political at-
titudes, Parliament is supreme and any 
party in Parliament will have the same 
privileges and prerogatives. 

Centre-State relationship is a delicate 
~  It is being evoled and nothing 

should be done to disturb it. So far as 
Andhra Pradesh is concerned, there are 
no two opinions about maintaing the 
integrity and entity of that State. The 
Prime Minister has called for a meeting 
to discuss Centre-State relations and the 
Chief Ministers of your State, West 
Bengal, Madras, Andhra Pradesh and all 
Chief Ministers are interested in evolving 
good Centre-State reiations in the new 
changing context. I do support that such 
a dialogue should be there and nothing 
should be done by anyone to disturb the 
evolving Centre-State relations. 

Parliament has authority to go into ./. 
the question of regional collunlttees. By ~  S.A. DANGE (Bombay Central 
a resolution, Parliament should say that South): It is very unfortunate that a 
tho regional committees have not functioned very importunt matter like the quarrel 
and these are the lapsss. But raising this betw.en the Telengana section of Andhra 
privilege issue, a lot of political advant- Pradesh and the ruling party of Andhrn 
age is b:ing taken by the political Pradesh should have been brought here In 
parties through the back door. On the the form of a privilege motion. If it 
basis of the privilege question, they are comes to tho question of policy whether a 
trying to vindicate their political attitudes. parliam"Dtary ~~  should be sent or 
I agree that parliamentary privileges are not, in this casa, there is plenty of justin-
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cation for appointing a parliamentary 
committee. 

The reference by the Law Minister In 
Naxalbari is ~  unfortunate because 
there it was a question purely of law and 
order in a particular village or town or 
area and the whole State was not involved 
nor was a question of policy involved. 
An agrarian dispute was sought to be 
raised to a higher level by some debates 
bere. Here it is not that kind of a 
question. Here there is a special provi. 
sion in thi: Constitution itself mentioning 
the relation between Telengana and the 
rest of Andhra Pradesh. Therefore, we as 
a Parliament are seized of the matter by 
the very fact of the Presidential Order. 
1berefore, I am sorry, you cannot com'-
pare Naxalbari to Telel1gana. 

Then the question is, when this 
Parliament established the Andhra State 
and then, later on, broke up Hyderabad 
and parts of Hyderabad and Telengana 
were brought into a unilingua) homogene· 
ous linguistie State, if one part after ten 
years gets up and says tbat it wants to 
separate, it is not a matter for serious con· 
sideration of the House? All parties in 
this House which thought we should fight 
for a linguistic State of Andhra are faced 
with the problem of one part now de. 
manding thai they do not want to be a 
pari of it. Is it not a matter for consi· 
deration? The policy of Parliament for 
carving out linguistic States, giving them 
autonomy under the Constitution, as it Is 
and allowing them to develop on the basis 
of that new democratic set·up of linguistic 
State is being challenged, has broken down 
and clashes are taking place between two 
areas of the same linguistic State. Is this 
not a serious problem for the House to think 
of? 

Why did it come about? It happened be· 
cause for ten years a theft of Rs. 34 crores, 
an admitted theft, could not "be traced. Is 
it not a serious matter ? W;lO was stealing 
the money from Tolongana and who was the 
party to that theft? How was the theft now 
ultimately. discovered? Is it not a serious 
problem? It is not a problem for you to 
intervene, supervise and find out how in 
spite of the provision in the Constitution 

and the Presidential Order one Ministry was 
stealing the monies allocated for one parti· 
cular region under that very State? Is that 
not a seriuos problem for a Parliamentary 
Committee to investigate? 

SHRI TENNETI VISWANTHAM 
(Visakhapatnam): I entirely agree with Shrl 
Dange on hundreds of points but the word 
'stealing' is not the proper word because tho 
accounts always showed Telengana monies 
received, expenditure and the surplus and 
Andhra receipts and Andhra expenditure. 
Therefore, let him talk on that basis. 

SHRI S. A. DANGE. All right, I will 
say 'admitted theft' because it is swown in 
the accounts that money is being thieved and 
is not being used for the region. Why did 
not Parliament, in terms of the Constitution, 
in terms of the Presidential Order, in terms 
of the Advisory Committee's function, in 
tenns of the Governor's function and the 
whole presiding Ministry of Shri Brahmana· 
nada Reddy and otbers who preceded him 
including perhaps other Chi:f Ministers who 
are no longer there, go into it? Why were 
they party to this conspiracy of keeping 
money of Tdengana not being u<;ed for Tele-
ngana? Why were the service rights of Tele· 
ngana not given to Te\engana? Why did t'.e 
quarrel come out in the open now? It is 
because those who were sharing have now 
quarrelled and fallen apart. Therefore, 
factional qllarrel inside the Congress Party 
has come inln the op.n and it is bur.ting in 
variolls parts. Therefore it is necessary (In· 
terruption). Sir, I am not yielding. I am 
not for the policy of making Telengana filbt 
the rest of Andhra or Andhra Pradesh fight. 
ing Telengana. I am DDt in favour of 
fomenting factional qWlrrels between tbo 
two. I am only saying that Telengana was 
a backward part of Hyderabad State. YOIl 
mllst know it. It has got the worst zalDin· 
dari area in Andhra State. Therefore, we 
",anted special privileges for services, for the 
middle classes and a special budget. Why 
did YOIl not supervise it? May we know 
the reason? You are now talking of Andhra 
State. Why did you not do it. That is my 
question to tb, Andhra people. Not only 
Andhra people but we ti a Parliament failed 
to discharge our duty of seeing that the back-
ward areas of Telcngana are given all help. 
When Telengana area bad broken away from 
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persecution by tbe Nizam of Hyderabad and 
was put in a linguistic State in a most beauti-
ful way, its rights and claims were not look-
ed after either by tbe Regional Committee, 
or by the Congress Government, or by tbe 
Governor. Finally the matter has come to 
Parliament and now Parliament is resisting 
that demand. What a fantastic thing 7 
When a backward region of a unilingual 
State wants Its rights to be protected, its 
services to be protected, is it not justified 
for us to look· into that problem and see 
how the problem can be resolved without 
breaking the State, if possible, by giving 
the protection which is needed and by bring-
ing about a peaceful relationship b:tw,ea all 
regions of the State ? 

SHRI P. VENKATASUBBAIAH: Sir, 
on a ~  of order. We would be very 
happy to hear a lucid exposition by Shri 
Dange. But, let him confine himself to the 
question of privilege. 

MR. CHAIRMAN: As the hon. Member 
knows very well, every spe.ker has referred 
to the background material. 

SHRI P. VENKATASUBBAIAH: But 
the background material should be relevant. 

SHRI S. A. DANGE: How was Naxal-
bari relevant to this discussion? Yet, it 
was referred to by members. Why did he 
oot get up at that time? Even though the 
reference to N8lIaibari was very lucid, he 
simply laughed at it. And yet, N8lIaibari 
Is not covered by a Special Presidential 
Order whereas Telengana is covered. 

SHRI P. VENKATASUBBAJAH: There 
is no objection to his lucid exposition. But 
how far is it relevant to the motion before 
the House' 

SHRI S. A. DANOE: My exposition 
is not at all lucid. It is very bitter and 
pointed and it hurts you; I know it. I do 
not want to be lucid. 

When the whole policy of this Parlia-
ment is being challenged, when an attempt 
is made by Shri Brahmananda Reddi to 
prevent P drliament from being seizod of this 
problem in its real perspective, should we 
not go into it 7 Therefore, I would have 

been happy if the Prime Minister, instead of 
calling leaders of her own pany, had invited 
loaders of all the parties in this House to 
discuss this serious problem. 

This is a burning problem before 
Parliament, that a unilingual State is 
breaking down because tbe services and the 
backward regions are not being ~  
after. But this problem is not related to 
Andhra alone. It may arise in other parts. 
There is the Vidarhha problem in Maha-
rashtra. The Nagpur Pact made by the 
Congress Ministry is being violated and 
Vidarbh is rising in revolt in Maharashtra. 
There is the problem of Belgaum, Why 
do you leave all these problems which are 
in your jurisdiction, which can b. solved 
under your principles? Why do you wait 
for a privikge motion to be raised by 
Shri Madhu Lim.ye to resolve these 
problems? Therefore, please accept the 
position and settle y 

SHRI K. NARAYANA RAO (Bobbili): 
Mr. Chairman, as I have already mention-
ed earlier, first of all I would like to say 
that we oppose this privilege motion 
because it is out of order. Here I would 
like to point out that privilege is of a 
quasi· criminal character and, therefore, we 
must see that this question of privilege 
should not be misused by this House. 
Now, what exactly is a privilege and where 
is the necessity for a privilege? Here I 
want to impress upon the House that 
privile,," is an exception to the ordinary 
law of the land. I will explain how 
privilege is an exception to the ordinary 
law of the land. Normally, whatever this 
House or for that matter whatever the other 
House passes is not law unless we follow 
the constitutional prescription of allowing 
it to be passed by both Houses and it is 
assented to by the President. But, in the 
ease of privilege, it is the prerogative of 
each House. It can arrest or convict a 
person under its power of privilege. Such 
being tbe unlimited Dature of the power of 
House in the matter of privilege, it should 
not be misused. Whenever any question 
of privilege is raised, we have to see 
whether it is absolutely neeessary-I am 
using the term "absolutely necessary" 
advisedly. In order to preserve Internal 
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order of the House or the dignity of the 
House, it can certainly claim it. 

Here I may briefly quote from May's 
Parliamentary Practice. It says:-

"The distinctive mark of a privilege 
is Its ancillary character. The 
privileges of Parliament are rights 
which are 'absolutely necessary for 
the execution of its powers'. They 
are enjoyed by individual Members, 
because the House cannot perform 
its functions without unimpeded use 
of the services of its Members ; and 
by each House for the protection 
of its Mombers and the vindication 
of its own authority and dignity." 

Now, what is privilege 1 Unfortunately, 
privilege has not been defined anywhere in 
the Constitution and for that matter in the 
Rules also. When I referred to May's 
Parliamentary Practice, I did not find 
the definition but only a description. 
There is no definition of privilege but only 
description. 

So far as our rules are concerned, they 
assume that there is privilege and wbat 
rule 222 and thereaCter provide for is only 
the procedural aspect. So far as the 
substantive aspect is concerned, what 
privilege is, it is undefined. Therefore we 
hnve to go back to May's Parliamentary 
Practice again. It is not a definition and 
we have to can out the definition from what 
it says under the heading, "Wbat consti-
tutos privilege 1" It says :-

"Parliamentary privilege is the sum 
oC the peculiar rights enjoyed by each 
House collectively as a constituent 
part of the High Court of Parlia-
ment, and by members of eacb 
House individually, witbout wbich 
they could not discharge tbeir 
functions, and wbich exceed those 
possessed by other bodies or indivi-
duals. Thus privilege, tbouah part 
of the law of the land, is to a certain 
extent an exception from the ordi-
Dary law." 

Such being the case we have to see 
whether this privilege is there. According 
to article lOS certain privileges are defined ; 

for instance, the freedom of speech and the 
freedom from court proceedings have been 
specifically provided for in the Constitu-
tion. In other respocts it is left to the 
House to make a law-it is for Parliament 
consisting of the IWO Houses to lay down 
for the future-what is privilege and until 
such a law is made by Parliament, what-
ever privilege is enjoyed by the British 
House of Commons shall be enjoyed by 
this House. 

Comiag to the question of appointment 
of the committee, let me submit that there 
is a distinction hetw..,n 'power' and 
'privilege', Article lOS, clause (3) 
says :-

"In other respects, the powers, 
privileges and immunities of each 
House of Parliarr.ent, and of the 
members and the committees of 
each House, shall be such as may 
from time to time be defined by 
Parliament". 

Here is a question of a subtle distinction 
between power and privilege. There is 
confusion about this particular point and it 
has been brought out by May's Parliament-
ary Practice; for instaDce, the superiority 
of the House of Commons in all fiscal 
matters is loosely referred to as financial 
privilege but in May's Parliamentary 
Practice it is made clear by drawing a 
distinetion between a function, a power and 
a privilege. I quote :-

"The distinction between privilege 
and function is not al .... ays apparent. 
Thus the financial powers of the 
house of Commons, including rights 
both against the Crown and against 
the Lords, are sometimes rererred to 
as financial pri vileges; it is often a 
matter of individual choice whether 
a particular financial right is called a 
privilege or constitutional power." 

SHRI S. M. BANERJEE: What is he 
reading from 1 

SHRI K. NARAYANA RAO: 
"Financial privilege is more conveniently 
treated as a special power of the House of 
Commons, and dealt with" accordingly. 
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"It is more convenient to reserve 
the term 'privilege' to certain funda-
mental rights of each House which 
are generally accepted as necessary 
for the exercise of its constitutional 
functions," 

Now, coming to the question of the 
power of the House, it is the power of the 
House to appoint a committee. About 
that there is no quarrel, but in what matters 
the power of appointment of a Parliamen-
tary committee could be exercised is a 
matter on which there is scope for one to 
debate, discuss and dissent. 

In this particular context it is open to 
the State Chief Minister to ioterpret the 
Constitution in his own way and say that 
the appointment of a parliamentary com-
mittee would constitute intervention. We 
may differ from him. I do not say whether 
he is right or not, but he is entitled to 
hold that interpretation of the Constitution 
and we may quarrel wi th him and, in spite 
of whatever the Chief Mintster has stated, 
may still appoint a committee. The hon. 
Law Minister has clearly stated about the 
opinion and the way in which the opinion 
has been expressed not an expression of view, 
and I have yet to see a situation where the 
person has been held; for contempt for 
holding an opinion. 

With these remarks, I feel, this privilege 
motion may be rejected by the House. 

SHRI E. K. NA YANAR (Palghatl: 
Mr. Chairman, Sir, Parliament has a right 
to pass any legislation so far as the States 
are concerned. The States Reorganisation 
Commission and the Andhra-Telengana 
Integration Council were set up after passing 
a legislation by Parliament under the Con-
stitution. 

So far as the present-day situation in 
Andhra is concerned, It is worsening day 
by day. Even yesterday, tbe papers have 
reported that 25 Congress M. L. As. have 
also demanded separted separation of Telen-
ogana State. The fratricidal war inside the 
Congress party in Andhra State and in tho 
vested interests is going on. The shootings 
are taking place; the students' strikes are 
going on. It is a serious situation. You 

could not solve the situation In Andhra. 
It is created by the Congress Government 
In tho last 12 years. The Integration Coun-
cil reported that Rs. 34 crores were not 
spent for Telengana area. We discussed 
it in Parliament sometime back. 

Now, I am very amazed to hear tbe 
Law Minister arguing about article 371 and 
355. During 1957 to 1959 period, in Kerala 
State, whenever our Commurist-Ied Ministry 
came to power and there was a small in-
cident in some places, the argued to send a 
Parliamentary delegation to Kerala. Then, 
In 1968, tbey argued to send a Parliamentary 
delegation to Nualbari. But they are 
now reluctant to send a Parliamentary delega-
tion to Andhra wbere the fratricidal war is 
going on in the Congress Party· and even 25 
Congress M. L. As have demanded a sep-
arate Telengana State. I am not hearing 
a word from the Members of the ruling 
Party about that. Even yesterday's paper 
has reported it. With Mr. Brahmanda 
Reddy's attitude and top-Congress people's 
attitude in the last 12 year, such a situation 
has been created. There are just demands of 
the Telengana peoplo. Backwardnesses are 
there; employment problems are there. 
We are not taking these issues seriously. 
Even now they are agitating. The ex-
Minister, Mr. Venkatalakshaman, has 
begun tbe hunger-strike. The situation is 
very serious. It is you who have created 
this situation, not we. At the same time, 
you are justifying what Mr. Brahnanda 
Reddy has spoken and what Mr. Brahma-
nada Reddy has done. 

So, Parliament must discuss the situation 
ond take appropriate steps. About this 
parlicular issue, tbe opinion expressed by 
Mr. Brahmananda Reddy, he might be 
looking into it. According to my opinion, 
it is not a breach of privilege. I do not 
see it as a breach of privilege. I am not 
supporting the motion of breach of privilege. 
But we must take serious note of the situa-
tion and take appropriate steps. The situa-
tion is worsening day by day. These are 
just demands of tbe Telengana people. The 
fratricidal war is going on between the two 
factions of the Congress party in Andbra 
Pradesh. Parliament should take 
serious note of the situation, discuss It and 
take appropriate steps. to meet the situation. 
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SHRI S. KUNDU (Balasore) : So far as 
we are concerned, we want to treat this sub-
ject in a dispassionate manner. The whole 
trouble starts when we associate such import-
tant issues with the position and office held 
by certain individuals. Pcrhaps ir this 
unfortunate genttemen, Mr. Brahmananda 
Reddy, had not been a Chief Minister and 
tbat too a Congress Chief Minister, all this 
argument which the Law Minister, brought 
forward would not ha\'e been brought, 
I want to treat this mailer from a different 
perspective. The first point is whether 
there was a obligation on the Governor and 
with this obligation the Parliament is con-
nected, or was intimately connected. I am 
glad, the law Minister has, to some extent, 
advocated that, by the President's direction 
and order, certain obligation was there on 
the Governor of Andhra Pradesh to see tha t 
there was some sort of protection for the 
regional interests of Telengana. But this 
obligation has not been discharged. The 
Governor is appointed by the President and 
the President acts on the advice of the 
Council of Ministers, and the Council of 
Ministers is responsible to this House. 
Therefore, the matter is called in question 
in this House. The Chief Minister's 
statement came suggesting "inference" 
at a time when the house wai 
discussing the problem. We should not go 
by the legalistic concept: it is not a question 
whether a notice was given or not. It is 
a fact that it was within the knowledge and 
IWgnizance of the Chief Minister that the 
House was discussing that matter. So it 
was highly improper on the part of the 
Chief Minister to say anything on this topic, 
and it was highly objectionable on his part 
10 speak about "interference" the parliment-
ary Committee is liking because in the 
affairs of the State, This is the first 
point. 
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My second point, which I would now 
put before you Is tbis. After all, what 
were we discussing? We were 
discussing the appointment of a 
Parliamentary Committee not to go and 
abuse or scold or 10 do certain polHcal 
things as some hon. Member suggested. 
Our approach was to heal the wound, to start 
a dialogue, to discuss with the people 
of Telengana and to tell them that there is a 
higher body in India which is also deeply 
conceroed with the affairs' in Telengana. 
We want to tell tbem that we are there 
to protect them if any wrong has been 
done by the Congress Ministers tbere. 
This was with good intentions. Respectins 
these good intentions the Home Minister 
requ""ted the Speaker who is rated 
more tban tbe Chief Justice of the Supreme 
Court, to appoint a Committee. At this 
moment the Chief Minister says that if 
this Committee is appointed, it will amount 
to interference. May I say that this 
statement is meant to sab:>tage the 
fonoation of a Parliamentary Committee. 
Any statement which was made with 
mala fide intentions to sabotage certain 
work done by this Parliament, havins 
said that it will interfere with tbe 
affairs of the State, would also, most 
bwnbly I put it to the Law Minister, 
constitute a breach of privilege of tho 
House. The Minister says that Members make 
a privileged group for themselves. Privi-
lege is every thins to everybody and as far 
as I am concerned, it does not mean 
anything. Evey time we come out and 
say that we have certain rights, but you 
say no privilege is involved. Did you 
not hear from us that privileges must be 
codifed and certain rights must be there 
to protect us from the tyranny of vested 
group? The rights of Parliament Members 
must be spelt out and protected. It 
is unfortunate that th.. Law Minister 
comes and says that there is no privilege 
involved. I am really sorry that he 
sbould bave treated tbis matter in such 
a cavalier fashion. He should have said 
'Yes, for M. Ps. privilege is necessary 
and sbould be codified. The members 
should be protected and members should 
be allowed to do things freely and put 
forth their points of view fearlessly. To 
me, an impression went on that be is 
going to ridicule the little privilege wbicb 
we bave, whicb we try to establisb from 

various decisions bere and tbere. Tbere-
fore, I consider that there is a prima facie 
case. Let it be examined. If tbere is 
nothing, then the Committee will say no 
privilege has been tampered witb by 
the Chief Minister of Andhra Pradesh or 
whoever he may be, can . go scot-free. 
Therefore, to me there is a prima facie 
case and these matters should be examined 
by the Committee. 

One thing. Tbere is one tendency 
now developing which I would like tbe 
Home Minister to understand. Now 
after the linguistic States, a second pbeno-
menon is developing-within tbe linguistic 
States the demand for formation of another 
State. We should do something quickly 
and immediately and try to understand 
tbe reason of such demands, their fears 
and aspirations, the reason of thelr anger 
and find out a solution for it. 

MR. CHAIRMAN: will have to 
call upon Mr. Madbu Limaye now to 
reply to the debate. After all if I allow 
some hon. Members, it will b. only 
repetition. I am sorry I cannot accommo-
date any more members. 
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aT it ~  ~ ~1 m ~ ~ 
mr ri ~ 1j'Jfi GIT m arqU'ft ~ CIl 
~ ~ ~ q, iIfT'Ii1I1II' 'fiW ~ 
~  ~ all, ~  ~ i!iT ffiifT 

~~ ~  ~~  ~ 

t I ~ it ~ f flI; ~ ~ SffiITCJ 
lIil ~ 1fi't OfR ~  m om: fcr;m: 
IIi't I ~ iIR arm>'t OIl 'fiW ~ CIl 
~ I 'fi1I' ~  ~ ~ qlf"'ufiC!<l 
.T ;tT ~ IfiW ~  i!iT ~
fifo 1fi't flI; ~ ~ 'fiTlfer"l" q"{ ;;it am!i1f'II' 

~ ;ffir m ~ at'\<: Wfr ~ ~ ...re-
'" m ~ ~ ~ ~  ar<rTiI" ~ ~  
~1 

16·20 lin. 

[MIl.. DEPUTY-SPEAKI!1l in the Chair] 

MR. DEPUTY-SPEAKER: The quest-
ion is: 

"That the question of privilcp apinst 
the Chief Miuister of Audhra Pradesh 
be referred to the Committee of Privi-
leges for investigation and report." 

The motion was negatived. 

MR. DEPUTY-SPEAKER: Now, t 
take item nUlDber 6.-Papor laid on tho 
Table. Mr. Sethi. 

6.201 bn. 

PAPERS LAID ON THE TABLE 

INDUSTlUAL FINANCE COR.PORATION 
OF INDIA (PAYMENT OF GRATIJITY 

TO EMPLOYEES) REGULATIONS 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I beg to lay on tbo Table a 
copy of the Industrial Finance Corporation 
of India (Payment of Gratuity to Employees) 
Regulations, 1968 (Hindi and English 
versions) published in Gazette of India 
dated the 22nd March, 1969, under sub-sec-
tion (3) of section 43 of the Industrial Fina-
nce Corporation Act, 1948. [Placed in 
Library. See No. LT-629/69]. 

MR. DEPUTY-SPEAKER Mr. 
Fernandes. 

PETITION RE. PREVENTION OF FOOD 
ADULTERATION ACT 

.n '"" ~~ ~~  it 
'imr qqfipsrvr f;rifT"{Uf, arf!if.rlfl'r, 1954 
cr"IT ~  31'1fA ,,;nit qit R<nff iJ iIT't if 
~  ~ ~1  ~  C!'fl aplf ~ ;tT 
~ lflf.r'fir iffl 'fim ~ I 

16.21 hn. 

DEMANDS FOR GRANTS-Contd. 
MINISTRY OF EXTERNAL AFFAIRS 

-Contd. 

MR. DEPUTY -SPEAKER: Now we 
shall take up further discussJon on the 
Demands for Grants under tho control DC 
the Ministry of External Affairs. 

SHRI SANT BUX SINGH (Fatehpur) : 
Mr. Deputy-Speaker, Sir, I rise to support 
the demands of the Ministry of External 
Affairs. I would like this occasion to 
begin ..... . 

MR. DEPUTY-SPEAKER: lust a 
minute. Before the lunch hour, there was 
a query and a request fJr a statement. But 


